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O R D E R  ( O R A L  )

BY SMT. MEERA CHHIBBER, MEMBER (J).

By t h i s  O.A. t h e  a p p l i c a n t  has s o u g h t  the 

f o l l o w i n g  r e l i e f s : -

to d i r e c t  t h e  r e s p o n d e n t s  to a p p o i n t  t h e  
a p p l i c a n t  on any c l a s s  IV p o s t  in the 
d e p a r t m e n t ,  u n d e r  d y i n g  in h a r n e s s  rules.

to i s s u e  s u c h  o t h e r  o r d e r  or  d i r e c t i o n  
w h i c h  t h i s  H o n ' b l e  T r i b u n a l  m a y  d e e m  just 
a n d  p r o p e r  u n d e r  t h e  c i r c u m s t a n c e s  of  the 

c a s e . "

2. It is s u b m i t t e d  by t h e  a p p l i c a n t  t h a t

a p p l i c a n t ' s  f a t h e r  L a t e  Sri Jai Karan, d i e d  on 

1 6 . 1 1 . 2 0 0 2  w h i l e  in s e r v i c e  l e a v i n g  his f i v e  so n s  one 

m a r r i e d  d a u g h t e r  a n d  his widow. All f o u r  so n s  w e r e

l i v i n g  s e p e r a t e l ^  It is s u b m i t t e d  t h a t  o n l y  a p p l i c a n t  

w a s  l i v i n g  w i t h  his f a t h e r .  He  a p p l i e d  f o r  

c o m p a s s i o n a t e  a p p o i n t m e n t  v i d e  his r e p r e s e n t a t i o n  

d a t e d  3 1 . 1 2 . 2 0 0 2  (A n n e x u r e - A - 1 ) f o l l o w e d  by r e m i n d e r s  

d a t e d  1 0 . 7 . 2 0 0 3  ( A n n e x u r e - A - 3 ) b u t  till d a t e  n o  r e p l y  

h as b e e n  g i v e n  t o  t h e m  on  t h e  s a i d  r e p r e s e n t a t i o n  

t h e r e f o r e  h e  h a d  n o  o t h e r  o p t i o n  b u t  t o  f i l e  this

O.A.

3. C o u n s e l  f o r  r e s p o n d e n t s  o n  t h e  o t h e r  h a n d

s u b m i t t e d  t h a t  n o  s u c h  r e p r e s e n t a t i o n  has b e e n

r e c e i v e d  in t h e  o f f i c e  f r o m  t h e  a p p l i c a n t  a n d  e v e n  if

r e p r e s e n t a t i o n s y ^ a r e  n o t  in a p r o p e r  f o r m a t  a n d  

t h e r e f o r e  h e  s u b m i t t e d  t h a t  t h e  s a m e  ^  deserve<&to be 

d i s m i s s e d .
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4. I h a v e  h e a r d  b o t h  'the c o u n s e l  a n d  p e r u s e d  

t h e  p e a e d i g s  as well.

5. A  p e r u s a l  of  r e p r e s e n t a t i o n s  a n n e x e d  w i t h

t h e  O.A. s h o w s  t h a t  t h e y  a r e  n o t  a c k n o w l e d g e d  by any 

o f f i c e r  t h o u g h  t h e r e  so m e  i n i t i a l s .  H o w e v e r ,  s i n c e  it 

is p o i n t e d  Oriit by r e s p o n d e n t s  c o u n s e l  t h a t  t h e s e  

r e p r e s e n t a t i o n s  are n o t  e v e n  in a p r o p e r  form, 

a p p l i c a n t  is g i v e n  l i b e r t y  to  g i v e  a p r o p e r  

a p p l i c a t i o n  in p r o p e r  fo r m a t  s e e k i n g  c o m p a s s i o n a t e

a p p o i n t m e n t  by g i v i n g  all i n f o r m a t i o n s  w i t h i n  t w o  

w e e k s  f r o m  the d a t e  of r e c e i p t  of  the c o p y  of  t h i s  

order. Incase, a p p l i c a n t  f i l e s  s u c h  an applic-i-ation 

the c o m p e t e n t  a u t h o r i t y /  c o n c e r n e d  r e s p o n d e n t  s h a l l  

c o n s i d e r  the same a n d  p a s s  a p p r o p r i a t e  s p e a k i n g  

o r d e r s  the r e o n ,  in a c c o r d a n c e  w i t h  L a w  w i t h i n  a

p e r i o d  o f  t h r e e  m o n t h s  f r o m  t h e  d a t e  o f  r e c e i p t  of

the co p y  o f  th i s  o r d e r  u n d e r  i n t i m a t i o n  t o  the 

a p p l i c a n t .

6. W i t h  the a b o v e  d i r e c t i o n s  this O.A. is

d i s p o s e d  of w i t h  no  o r d r  as t o  costs.

MEMBER (J)

D a t e d ; - 2 9 .8.03. 
L u c k n o w .
A m i t / -


